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Learned Addl. CGSC Mr G.Sarma for respondents

Learned counsel Mr D.K. Biswas
moves 'this application on behalf  of 103
applicants seeking for granting relief - in
-the form of House Rent Allowance#
WWX%XXMQRQQ to them. They have
also prayed to be allowed to join together
in one application under Rule 4(5)(a) of
the Central Admini'sfrative Tribunal (Pro,cedlire)

Rules 1987, Prayer allowed. - -

Perused the grievances and the
reliefs sought by the applicants. The applica-
tion is admitted subject to verification

by the respondents as indicated below. . Issue

" notice on the respondents by reglstered

post. Written statement within 8 weeks.

" List on 20.5.96 for written statement

and further orders.

The respondents are directed to
verify whether the applicants are in their
establishment and the genuineness of the
signatures of the “applicants. This report
should be intimated to this Tribunal.

Steps within two days.

Send photocopy of verificationg to

respondent No.2. é
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GUWAHAT I . _
‘ ORIGINAL APPLN.NO, 474~  OF 1996 _'/,
\ '-v TRANSFER APFLN,NO, . * ‘OF 1995 . |
LT .CONTEMFT APPLN.NO, - - OF 1995 (IN m\ NO, )
- REVIEW APPLN. NO. ©OF 1995 (IN CA No, )
MISC. PETN, NO4 " OF 1995 (IN OA YO, )
s é O.Q—Kbé.o sb00.0 F) A--‘;“ eeeanes .oicﬁo‘-“ olc\o.ol .o»;o . APPLICRNI‘(S) -
t ’ ..00fo‘o‘qqqojtooc‘o'i«o'o...c..o;;o;oliao;;'o RﬁGNDENT(S)
FOR THE APPLICANI(S) ...MR.
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POB IHE RESPONDB\]TS ) '._o_p‘MR.o‘ o
O OFEICENOTE ™ ipge | oppee |
........ . . Loee e ».; 9’0 M s ’}
o (-2T=5=9 Mr.%."arma for the respondents,
f { written statemcnt has not been submitted.
. Mr.Sarms request for another six weeks
g | for counter..
{ . List on 8~7-96 for counter and
308 96 | further order. o
Mo bren ;
e Ay s in | | . Member
§ peapttiVe
. 8.7.96 |- Mr.S. Ali, learned Sr. C.G.S.C., ‘is

W ,év; M"é""’ o List for written statement and further
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present. Written stastement has not been submitted,

"

orders on 1.8.96.
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Mr. G.Sarma, Addl. C.G.S.C. for the

respondents. o
. Written statement has not been
submitted. -
Mr. Sarma, Addl. C.G.S.C. seeks one

month time to file written statement. Allowed.

List for written statement and further

order on 27.9.96. - (

Member

None for.the applicant. Leave note
of Mr.G.Sarma #ddle.C.G.8+Cs
List for order on 9-10-96.

Member

N
wpicteon stat-ment has not boem suk
nitteds Nono 48 present.
List for written statenont and

farthoer ovuesr On 19«11-896, , _
ﬂ%A |

Al

None for. the applicant. Learned

Addl. C.G.S.C. Mr G. Sarma for the respondents

seeks time to file written statement.

List for written statement and further

b

orders on 10.12.96.
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10.12.96 . Mr. GiSarma, Addl.C.G.s.C. for the
| respondents.

none for| the applicant.

¢ W ~ j\/) rm" ' 4’-/\/‘~ Written |statement has not been submiftted.

, : - List fd hearing on 2 1.1997. In the

i:> g - meantime - the respondents may submit wrltten

Z§7 | ' » statement with copy to the counsel of the
Lk : : “applicant. o |

i

|
/va['lbf— aLw/c; LEWRVI | trd ! E
I Ry i\/_" - 4 2.1.97 None for the applicant. Learned Sr.
~ . | ‘ . ‘ C.G.S. C Mr S. Ali and Learned Addl. C.;G.S.C. Mr
)}/\“ .- I CT G. Sarma for the respondents. Writtenfstatement
has not been|submitted. i
\ List for healring on 30.1.97. In the meantime the
. respodnents may submit written statement.
-\Q f. ce ~AAR Q_\\ t In%orm Mr D.K. Biswas, Advocate for the
f ‘ ' applicant regarding the date of hearing.é
6"‘3//,/ "F . - | : é
’ , | . | Membef '
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A to T Belh S . -
5'2' . e \/ 30.1.97 Learned counsel Mr. D. K Biswas appearlng
Q, .
S cj_,‘ Agkve

¥ Lo CD“J-“j 2:-19%:

on behalf of the appllcant is present. |
Learned Addl. C.G.S.C. Mr. G - Sarma
appearing on behalf of the . r;fespondents is

%9’* resent. :
Z9 ~1- 9% o

G __3_,___._.—— J ‘4,M ’L Earma prays that only yesterday he
0 / 5'Mumf~ has recelvéd information for which: he is
A { ‘ /‘talj v p compelled to pray for adjournment. ‘Learned

A,(, — S"M()ﬂ— . \ , ' P P
< T

counsel appearing on behalf of}the applicant
‘2éﬁL’ - , has vehemently opposed because he has{already
' ' | come from %Agartala. Considering the entire
facts we adjourn it. Date and place forghearing
of the case will be decided later on. Mﬁ. Sarma
also said that the written statenent.cduld not
be filed due to lack of instruction. Cdsts Rs.
500.00 be paid on the next date of

Place the case in the v hearing. b7l "A‘ Wszé
Administrative Office. @‘/ o %%
% i Member Vic€-Chairman 4
65 K5 L : ‘

g ; ) v S : Lo
/1974 73/0 c\.f( } }:ﬁ/ﬂ ) 9 | | i .
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Q/L/ ) /3/% / - 4.6.97 Heard Mr.D. K Biswas, learned counsel

— st appearlng on behalf . of the appllcant at
/\)f 7& a,;) R ,{//\ : some length. Let this case be llsted on ‘

L 6 6.97 for hearlng ’che Gaser: remaw
| hs part; hear
/,a,g,,,,aﬂ:( Cﬁ*/—é—)‘ /Q /?,S o “* wdeList it on top of the - list  for

| M ’%7 /ﬂmy, /ée,@wa»/\ hear1ngon6697

v‘} 6 - 3 3;2 | ‘_. g | . {Wem‘]per ) o . Vice-Chairman

M/me Cr}/‘ "Vi’!"“’““"“‘“ oy DI |
}*\\H:\ \@,VZY e & smww\li: .
Md\ C,C\ SC 6\}0 o

Hearﬁ ??ix‘ Deke Mfmas, marneﬁ cmunmv/}
'apmariﬂg on behalf of. th@ appli«:mnt eﬁ«
‘some lengths There are certain tﬂchnmas.ﬁ

" defectsa. !?Bx: niswas prays for 3 wecks time
to recmfy the dofeots. Prayer alilowed. -

. o I.uim cm 3.7.&@9? mr fmrtmr orders

‘ﬁeﬁxﬁmt L . Vii%;mér/m-

.~'l‘

\ o ST

"There s no ' representation on behalf -

of the applicant. Let this ‘case be listed on 11.7.97.

- Aeles AL \P o~ Mem,é@r . B Vi\ce"Cha“)m/’W'
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B

- Mr G. SarTa» learned Addl. C.G.S.C. submitg

. ermedr

| : N l_ﬁ::>. N
; R
The| applzcant is not present. He tj‘;
wvas to ﬁmrnish the legible typed copy. - ﬁ
{
¥

"Heihas ndt done it. For the ends of

justice the case is ad;ourned to
2847497, |

S AR L L F SR TR - T

|
|
|
Member i ' Vice=Chairman
1
|
l

|
Tbe case is ready for hearing.

that the matter relates to & Trxpura.
Accordxngiy the case will be taken up for
hearing at Agartala, The date of hearing

will be. n&tlfled later,
|

Ths applicant has net filed the
corrected}typeﬁ copy. The appllcant shall
Flle the corrected typed copy..

dfflce to intimate this order
to the epﬂhéel.for the applicant.

i

Vice=Chairman -
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|
All 1the applicants have foiped id

-this singl application and a prayer has

'

~been made by them to allow them to proceed
with the cése by a single aapplic\ation as
per the prﬁvisions of Rule 4(5)(a) of the

Central Admlnlstratlve Trlbunal(Procedure)

Rules, 1987.

l g ‘
Heard Mr D.K. Biswas, ' learned

counsel for 'the applicants and Mr G. Sarma,
learned Addl. C.G.S.C. On hearing ' the

1
- learned counsel for the parties we allow

J

the appllcants to proceed w1th the case by
‘a single appllcatlon.

Heardl the learned counsel ifor the

parties. Hearing  concluded. Judgment

| .
| S
| |
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delf&ered in open court, kept in separat
sheets. The. application is allowed. Ne

order as to costs.

N ! .
Member : Vice=Chairma
|
‘
;
: 1
i




%

Notes of the iRegistry | * ‘Bate

1Otder of the Tribunal o

vyt

e

APYS

IRNPRERANRES b A 5



TG °
wt T
“Q: - .
A ' .
S CENTRAL ADMINISTRATIVE TRIBUNAL
“ . . GUWAHATI BENCH :3: GUWAHATI-5,
. R 0.AR. NO.. 42 of 1996
/»‘éA ToAn NOo
S o DATE OF DECISION 21.5.1998
E . Shri S. Mangi Slngh and A .
j 102 others_ _ K (PETITIONER(S) e
i .
Mr D.K. Biswas | ADVOCATE FOR THE o
- , ~ PETITIONER (S) :
! VERSUS
Union of India and others . RESPONDENT (8)

e -

-~

ARDVOCATE FOR THE

Mr G. Sarma, Addl. C.G.S.C. RESPONDENT  (S)

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN -

THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

l

1. dWhather Rmpn ters of lOual papeLs may be alloued to
_ece the Judgment ?

. To be referred to the Reporter or not ?
Whether thelr Lordshipé wish to see the fair copy of - -

. Ly .
~the judgment ¥ | -

N

4, Whether the Judgment is to be circulated to the other
Benches 7. :

Judgment delivered by Hon'ble vice-Chairman

Ky




R e i

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.42 of 1996

Date of decision: This the 21st day of May 1998

The Hon'ble Mr JustiCe D.N. Baruéh, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri S. Mangi Singh'and .
102 others ......Applicants
By Advocate Mr D.K. Biswas.

—“yersus-

1. The Union of India, represented by the
: Secretary to the Government of India,
Ministry of Defence,
New Delhi.
2. The Garrison Engineer,
869 EWS, 57 - MTN DIV.,

Leimakhong (Manipur),
99 - A.P.O. . : ceeeen Respondents

By Advocate Mr G. Sarma, Addl. C.G.S.C.

BARUAH.J. (V.C.)

Thé appliéants are Civilian Defence employees iq
the establishment of the Assistant Garrison Engineer, 57
Mountain Division, C/o 99 A.P.O., Leimakhong in the
State.of Manipur. By this application they claim House
Rent Allowance (HRA for éhort), which has been denied to

them by the respondents. Hence the present application.

2. We have heard Mr D.K. Biswas, learned counsel for
the applicants and Mr G. Sarma, learﬁed'Addl. C.G.S.C.
appearing on behalf of the respondents. Mr Biswas'submits
that a similar application; namely original application

No.122 of 1996 had already been disposed of by this

Xy~
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Tribunal on 20.5.1998. Facts of the present case is
squarely <covered by the judgment and order dated
20.5.1998 passed in the aforesaid‘original application.

Mr Sarma also confirms the same and submits that similar

 order may be passed in this case also.

3. 'As the facts are similar and also points involved
are common we dispose of this‘application in the same
manner as was decided in the aforesaid original
épplication giving direction to the respondents to pay

HRA to the applicants at the rate as was applicable to

them by reference to the place of their posting as

prescribed under the Office Memorandum dated 23.9.1986

with effect from 1.10.1986 or. from the actual date of
appointment, whichever is later, upto 28.10.1991 and at
the rate as may be applicable from time to time as from
1.3.1991 (under O.M.No.2 (II)93-E-2(B) dated 14.5.1993)
upto date and continue to pay the same at the rates as
may be prescribed thereafter till 30.10.1995 and as from
1;11.1995 onwards under the appropriate orders of the
Government of India. The arrear HRA as per this order
shall be paid within one month from today. We also make
it cleaf that future payment will be regulated as per the
existing rate as may have been prescribed and any amount
as may have been paid to the applicants towards HRA
during the aforesaid period will be  adjusted in the
arrears.

3. Withi the above direction the application 1is
allowed. However, in the facts and circumstances 6f the

case we make no order as to costs.

Al

==;—’,__—--—'—__3
( G. L. SANGLY

MEMBER (A)

E ) ( D. N. RUAH )
VICE-CHAIRMAN
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NO '00A042\0f 1996

S.Mangi Singh, Elct.SK MES NO,243681

W.Megha Singh , Elect,

" 243801

K.Krishnamoni Sharma,Elect. " 243671 R

Adhar Chandra Roy , "

. Ko Sen Gupta , Spdt.B/R-1

A.K.Panja , Spdt,.t/M=1
PeKoDutta , " -1
A.K.Das , S.A.~-11
K.Rajadurai, Spdt.8/R-II
A.Hazarika, S.K.~-I]
B.Paul, +.o " ”

A.C .Gopo, " "
P.T.ho , ﬂt.Dvr.Gr-II
L.Marak, Resoxfoeo Pcon
A .S .Marcony, Peon

Amar Singh-, Chowk,
Padam Bahadur , Kh/Chowk

Jogi Pradhan , Chowk.

Samer Saerkar , " ees

Remadhar , "

Jog Bahadur Thapa, Chouwk,
Jagadish Uas , "
Chowk,

Khuplam, Chowk,

Arjgn Ram "

Sankar Das,S5/Walla

Huring Zeeling , S/Walle

" 243710
" 265107
" 212037
" 204988
264665

" 289212
" 238098
" 242246 |
" 242428
" 243553
" 248556
" 243555
" 225161
243636

" 229149
243656 |
" 202110
" 220162
" 238284 | g
" 220145 R
" 243601

" 243602 ~
" 243650 |

" 242926
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28, Shri Oulel Showe ., Chowk, No,

29,
30,
31,
32.
33,
34,
35.
36
37
38,
39,
40,
41,
42,

43,

"  Shatrughns Thekur, Chok "
" PJM.Senusl,B/Sm "
* Lal Rohan Das , Carpt, "
" Sriram Sharms, " -
"  Keilash Patra Mez, "
%X Rem Nawal Oas " "
"  Wileon Momin " "
*  Remprit, Mason "

¥ Vidhanan Th.akur,nuun %

* Lanpou Vaiphai, Mason, "

“ Shyem Behgry , Ftr./pipe”

" Shivnath Prasad, B/Smith"

" Manijan Mehato , Painter

" Rabidhar Das, Cerp, "

" P.C.Predhan, Cu;p. "

et s n i — s,

243923
243924
220254
243588
220270
243598
243775
242527
220227
220226
243644

238378

1255814

23
230511
220344

e e e e e e e

44, No, 237080 Shri K .Chakrabarty, SERS-1

45, "
46, "
47 "
48, "

49.. "

50, "
5%, "
62 "

Sg "

' 237716
243604
238104
238291
238326
238335
220353
238128

220336

238011

243922

]

”"

P«K<Holm Roy, Sp, Eloct,

R.XK.Paul , HS- 11(€lect)

CMMallik H,S,T1(E1oct)

N.Sridheren s PH
Vishnu Prabhat, ®

Milyanus Ekka, "

Iswer Bhagat ,

Tulst Munie, OMP

0.

B.B.Thatui » Fitter

Sirajul Hequs "
K X oDuttQ’ B/R-I.
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56, No. 243672
5T7. ‘No. 238497
S€ = 220338
S59. = 228252
£0. n ‘38439
61 n 220251
62 » 220204
63, » 220244
G4 n 243889
€S, o 243679
66. " 238358
6-’;’ o 226211
6Q. " 243846
69 o 238042
70. . 238026
¥l 243434
7L o 243641
¥S. . 243603
T4 o 243643
TS 243617
76 v 243683
77 o 243622
F&. o 243693
77 .,

243682

"

n-g-3

IN THE CENTRAL ADMINSTRATIVE TR IBUNAL

GUWAHATI BENCH

She KH.Sunil Singhy PES  go

N.Ramchandran ,V/Man

He ".ni'. "

Shiv Singh "

K «P .Chandrsekhar
Neir 'X) "

Uchit Hahato,ﬂata
Bhubanoswar Ram, Maf
Singh uahadur, Mate
M.l .Kaipibou, "
C.lotha "

Ram prasad Harijan

: Sunil Deb "

A.S JMungnaoyo, ﬁazo
A P Kumer s Mate
Motilel , Mez,
Govind Singh, Maz
GMunnuswemi, "
Oodirsm Dayal "
T4l Behadur, "
Bhakta Bahadur "
Adhik Lal Mandal "
Shiv Kumar Rana "
Jd+SeWinnor, , "

g

gar "

gL/ "

9" . "

(?é "

96"

oo » "
(6|
0%
(03,

243922
243545

243522

-39

238633
238033

220253

;2 N

©

5
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No. 243921 Sh.Mayangnsken, Maz,

" H.Kan Singh ™
" Lakhinder Ooley,PHO,
" Rangina, Carp.
md. Rohim

" Sonbekadur, Maz,

" Sonbghadur, Mate.

" K.Ponniya, "

220229" Chandra Gaud, H/Men

243611

243821

237840
220311
238728
243836
243433

243435

-243599

243673
2436824
.243623
243842

243680

243798 !

" Prom Lal, Mate
" Manglom jao Singh,Mate
ﬁ Surulars ﬁaog, n
mD, Rasul - "
She. Bhoj Bahedur, "
" Thoiba Singh,‘ﬁaz.

" Somingthang, "

"  Thankhoow "

" Sabbir Hussain "

" I.KulamaniSingh"

" Anna Vaiphei "

" Hechon Chonglai "
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c/0, 99 = A.P.0. eesee  APPLICANTS

A1l ( 103) posted in
Garrison Engincer , 869 , Leimakhong

57 = Mountain Div, e

-~ VERSUS o=

1. Union of ;ndia,
- represented by the Socrotery wo the Govt. or india

Ministry of Oefende , New Dclhi

2. Garrison Engineer, 869 EWS
57 - NIN O1v,
Leimakhong (Manipur )

99 - A.P,.0. - esees RESPONDENTS

PARTICULARS OF RESPONDENTS

1. Sccretary to the Government of India
- Ministry of Oefence

Central Secretariat , New Oelhi_

2, Garrison Engincer
In Cherge §7 MTN. DIV , Leimakhong

Nanlpur ’ 99 = AP0,
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PARTICULARS OF ORVERS alalisl «HICH Iiis
APPLICATION IS i,

RN
2 ~ay

The apglica;ien ig Jdiszoved agzinsce e non-
implementacion Oof the Govaramenc of India, Ministry of
Finance(Department of expenditure) 0. N0.20U14/10/86~ -
£-1v dated, 23-09-1986 and denial of AL Q%%%ﬁ...(

allowance py the Regpondents even after the jud jenwent

CE>

[ 3
and Order of thisg Hon'ble Tribunal ln-O.A-...é:Qm/89
6
pagsad on 29~03-19%94 and implemented by the Respondent
No.l in respect of 149 Applicants similarly situaced

se the Applicantg herc. : .

JU I GDICTION OF Tid  TIBUNAL

- - ©

All Applicants arz civilian defernce employees
posted in same Ynewly defined field area® [ron vaerious }
jares betwesen 198421994, The Appllcant declars chat
cne- subject matoer of the application ana che redressal
prayed Lor ee witiar th: jurcsdiction of tele et oo
Tribunal » The applicant:. seclare tiat one app'ioaticr is
wivhin the prescribed limitenion,

EACTS OF THE CASE

1. ALl whese Applicants joined snri Gadadhur
Bania in a joint appliggnLnn bzfore this :lon'bkle
Tribunal which was registered as C.he 2.0, . .0f 19569 and
was glnally disposed of by Order dated, 11-01-1996. As
joint Petition suffered from procedural infirmity
and irregulharity this eépplicacion in proper form is
reing f£iled under the leave of this Hon'ple Tripunal.

“

2. © All the applicents here are civilian acrence
employees worring in vzrious posts descgibed in actzils
in the list of names arnexed. They are all posted .n
the ¢acabiishment of Regpondent No.Z with effect trox

<

Gifrerent daves alfner licd.

Ba - Prl... Coies "‘1‘0'--;,,[]( e Fn"“cj “[ );g. s e & a M m

admisszable wo all Central Goverament employeas g onlarly

COMd o e e co o’/ i
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situated by virtue of Ministry of Defence Office Memo
No.4{12)85/C(2iv-1) dater, 11-01-i984.

e

4o The 4th Pay Comm ssion recommended Hduse Rent
allowance irrespective of any other consideration in -
Aifferent range according to the classification of the
vlaces. On the basis 0f the recommendation of the Pay
Commission sanction of House Rent, allowance .Was made

q ¥

by the Government of India, Minlbtry of Finance (Department§
of expenditure) O.M. No. 11013/¢/1986-E.II(B) dated, 25~09- g
1986, All the Applicants here, though posted in field
area are enti;léd to House Rent Allowance in terms of o
the aforesaid office autd. dated 25-09-1986. The oL
Applicants here thu$~challenge only the unlawful and ?fﬁ

DR AYE S PR Y

arbitrary denial of the allowance., -

+ : -~

S The Applicants are all entitled to the allowe E
ance from such dates on which Applican;s were indivi- i
- dually posted to the establishment of Respondent No.3 ;
The Applicante thus challenge the non-implementation of

tie allowance to which.they are lawfully entitled, -
6 a As many as 149 Appchants posted in the
entablishment of G E.(P) 892 EWS, at Agartala(Tripura)
flled app11Cdtion before this Hont'ble ~Tribunal challene
ging the denial/non-implimencation of the ........E%T%?}
»+3+s..allowance, This Hon' bhle Tribunal after hearing all
" the parties passed its final verdict on 26-03~1994

in 0.4..90,./89 directing the Rgspondents to pay all
erxears accrued to aach individual Awpl;canr with ]

1E uxence Lo the date of oosting and the rate admissanle,.
The sald Order of thls Hon'ble Tribunal wae confirmed i
review applicationec..e..199% ana es such the Order

of this Tribunal has already oceen implemented in respec£
of all :hoae 4% Applicanis wito are similarly situated

48 the present Applfcants are, o

Contdeves. .P/5,

e
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Te "The Applicants expected that the allowance
would be uniformly applied in the case of all similarly
situated employees on the decision of this Hon'ble
Toibunial. Dut the Order-of this Hon'ble Tribunal not
having been implemented béyond the 149 employees, the
preéent Petitionersg alongwith others sérved a ‘Notice
demandirg justice through their Counsel and despatched

. registered post on 10-04-1995, No response having been

received the Applicants filed the joint application

with Shri:Gadadhar Bania (O.A.!ggi .1995%) and that

joined the Petition being procedurally defective the
present application is filed in proper Horm.

8. That tne decision énd the verdict passed by

this Hon*ble Tribunal on 11-01-1996 in 0.a.\E%r. . 1996
would be applicable in the case or the present applicants,
all beind similarly situated and having common uause

of action and identiczl reliexr sought for,

RELIEE-' SOUuMI

.

(i) The qudgemept JHd Ordsr of tnhis Hontule
Tribunal in O.A,.ﬁgQ/398@ and in Q. AL..,.,JQQS Nassed
on 29-~03-1994 and 11
applicable in the case of the present Applicants,

«01.1996 regpectively to be made -~

(1i) This Hon'ble fribunal. would also klndly pass 3
Orders as to cost of .this proceeding and $uch compen-
sation for denying and delaying the paymsnt of the

alloweince to which zhe Applicants are lasfully entitled,
, . &

THE DOCUM&N. ANNEXED

NUMBBR OF L.P.0. -

8.09.22700 0 7 Ao
§ .09 .22700% % ’
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VERIFICAT ION

WE  tha Unders fgned pasted in the ustablishment of Respondent-3
at Lo‘rm"hmg,l‘hnipur do hereby verify the contents of the gpplie
cz.f ion ahove juhich are tryue to our knowledge, end we have not

Suppressed any material fects, :
No2434¢ . ‘&w»;,»/ - \
3 . 210225161+ fronaly T (o)

2eNO-24348/. 7. ‘ﬂ%?m 22, 343 £ 5K [Padmm QAWM’Y(K//%‘;’E

(E+zcT Sk
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5. 2437 (0 MY Inovdin 25, 2 020le - MM@%)
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( Me2d
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_VERIFICAT ION

WE the Undersigned posted in tha establishment of Raspondent-:'u ~
at Leimakhong,Manxpur do hereby verify the contents of the appli-
cation above ,which are true to our knowledge, and we have not

Supprcssed any material facts,

| MAE (us)
4%, Rl%mp&n; .120?2'1Q” wzawx)m ;’L,gﬂ; 2% 'TL@‘,\;; PN

| 42, 220226 W&‘\Nﬁ”"""‘ . 82.2¢ 3511 3/43/R"’US’3”M’

4. 2936 4G Lenpan vm;yb, 53,2436?‘% 3. Ndame, %'"\‘g WE(M)
b 230278 Srogr ket . ga 243824 Aenab Josphes Cmmy
5. 255 14+ Shivredng Mﬁ 243¢23 ek [67’
4s ;w?:ls/”lmym /”*M{PM’WJG K384 Q Ao doabbwan Q/vmk)
41,83 o8] &@bw%ﬂfr 0"‘4@@%%9%7 243680 Haxi Rom Qé‘““l\m’ Mg

WA F C—?’RHDHWQ%BW (mh,fa' ATsvi %C/VW 3?’57"7‘3@2 Mam)
% .

/ 7 ' wa Yea
ey

51.29 SOS-Q&MM%?L 2377 ¢ P k HolMm ROY, Eleck kst
{\- 2426
52 29&’2&32( wa«‘a(mm) 2. N

/
? (&Lu;& wsg
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o
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_YERIFICATION

CUWE T tho Undersigned posted in the astablishment of Respondent-3
et Lolmakhong,Manipur, do herety verify the contents of the appli-
cation above ,which ere true to our knowledge, end ue have not

suppresscd any material facts,

NI SilH. . No- 243683 |
81 243674 KH- ‘%%)},«:2/_ 101. SR ADWIN LAL NANDI- ()
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CASE NO ¢ 0.A.

%pt. Cotion V{@A%Cs—) G)

C

IN THE CENTRAL ADMINISTRATIVE TR IBUNAL

GUWAHATI BENCH

of 1996

1. Shri S.Mangi Singh, Elct.SK MES ND,243681

2,
Se
4,
Se
6,
T
8.

9.

- 10,

TR

12,
13,
14,

15,

16,

17,
18,
19,
20,
21.
22,
23,
24,
25,
26,

27,

"

W.Meghs Singh , Elect,

" 243801

KKrishnamoni Sharma,Elect. " 243671

Adhar Chéﬁﬁré ﬁpy y "
K. Son Gupta , Spdt.8/R=1
AKePanje ; Spdt.€/M-1
PeKoDutta , "  na.qq
AK.Des S.A-11
KRajedurai, Spdt.8/R-11
AHazarika, S.KomIT
B.Paui, oo 'vﬁmf;ff;r,.
A« .Gopa, é? ‘~é25"i
P.T.Ao , q§gb§f;§£-if
LMarek, Rrsaxiuss Poon
A.S .I‘\arcon}, Péﬁh

Amar Singh , Chowk,
Padam Bahedur , Kh/thowk

Jogi Pradhan , Chowk.

Samer Sarkar y " cer

Ramadhar , "

Jog Behadur Thapa, Chowk,
Jagadish vas , "
Rama, Chowk,

Khuplam, Chouk,

Ar jun Ram *

Sankar Das,5/Walla

Huring Zeeling , S/Walla

- " 243710

" 265107
" 212037
" 204988
n264665
" 289212
" 238098
" 242246
" 242428
" 243553
" 248556
n 243555
" 225161
243636

" 229149
. 243656
" 202110
" 220162

" 238284

" 220145

" 243601

" 243602

" 243650

" 242926

&
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28, Shri Dulel Shome , Chowk, No, 243923

29,

30,

3.
32,
33.
34,
35.
36,
37
38,
39,
40,
41,

42,

43,

K

Shatru§hna Thekur, Chok " 243924
PM.Samual,B/Sm " 220254
Lal Rohan Das , Carpt., " 243588
Srirem Sharma, " " 220270
Kailash Patre Maz, " 243598
Ram Newsl Dss ™ » 243778
Yilson Momin " " 242527
Ramprit, Mason , " 220227
Vidhenan Thakur, Mason % 220226
Lanpou Vaipﬁai, Mason, ™ 243644
Shyem Beheri , Ftr./pipe" 238378
Shivnath Prasad, B/Smith" 255814 .
Manijan Makato , Painter 237281
Rabiﬂhar Das, Carp, " 230511
PCoPradhen, Carp, " 220344

44, No, 237080 Shri KM .Chakrebarty, SERS-I

45, !

46,

47

48,

49 .

5.

51

52

53

o

& s

"

237716 " - p.K.Holm Ray, Sr, Elect.
243604 " R K ,.paul s HS« II(Elecct)
238104 " c.m.Mailik HeS.II(Elact)
238291 " M.5ridharen s PWHLO,
238326 Vishnu Prabhat, "
238335 " Milyanus Ekke, "

220353 » Inwar'Bhagat s "

238128 " Tylaei Munia, Omp

220336 " B.8.Thatui , Fitter
238011 = Sirajul Heque "

243@22 "

KK .Dutta, 8/R-1,

(o3



56. No,
AT No.
$@ w
59, »
£0. »
6
62 =
€3
64§ n
€S,
66 . "
6F o
69. "

243672

238497

She KH,Sunil Singh, DES

220338

- 228252

238437
220251
220244
220244

243889

243679

238358

220211

238042

243846

238026

243434

243641

243603 -

243643
243617
24?683
243622

243693

243682

EX N -t

go
" N,Ramchandran NMen &, v
He Hanifa . &y "
Shiv Singh " &3 =
K +P .Lhandr sekhar sy "
Nair.. "
. n
Uchit Mahsto,Mate 8s
| €6
Bhubanoswar Ram, Mal ‘
‘ é??' "
Singh wehadur, Mate
n.l Keipibou, * g8 "
”
C.lotha " 99
Ram prasad Harijan ?0 "
. Sunil Oeb " ?;( "
‘ "
A S Jungnaoyo, Maz, 9z
. "
AL Kumar , Mate 93
n
- Motilal , Maz,. Yy
Govind Singh, Maz A
GJMunnusweni, " 96" .
Dodirem Osysl " : 3"
741 Behadur, " /8"
.Bhakta Bahadur " C?q » "
Adhik Lel Mandal " (00 "
| TR
Shiv Kumar Rana "
102 -w
JeS .wiﬂnor’ " '
' ) /03\ "
K .K.Dase, " '

ng-3

IN THE CENTRAL AOMINSTRATIVE TRIBUNAL

GUUAHATI BENCH

~m g
.- .. Ry |
PN et . S EIETT LT L S R ol

- 243433 "

No. 243921 Sh.Mayangnsken, Maz,

243922 " H.Kan Singh "
243545 " Lakhinder Ooley,PHO,
243522 " Rangina, Carp.

P~ 399- Mo . Rahim .
236033 " Sonbshadur, Maz.

238033 " Sonbshadur, Mate.
220253 " K.Pomniya, "
220229" Chandra Gaud, H/Man

243611 " Prem Lal, Mate

243821 " Manglomjac Singh,Mate

237840 " Surulara Neog, "

220311 MO, Resul "

238728 Sh. Bhoj Bahadur, "

243636 " Thoibe Singh, Maz,

Somingthang, "

»

243435 " Thankhoow "

243599 " Sabbir Hussain "

243673 " l.KulemaniSingh"

243824 " Anna Vaiphed "
243623 " Hechon Chonglai "
243842 " Labhoum, "

243680 " Hari Ram Chouhan"

¥

24379_8 " Atovi Soms , Mason

"  Thanggen Vaiphei



1.

2.

R

A1l ( 103) posted in
Garrison Engincer , 869 , Leimakhong

57 « Mountain Odiv,

C/0, 99 - AP0, cevee APPLICANTS

-~ VERSUS —

Union of India,

ropresentod by the Socrotary wo the Govt. or Indie -

Ministry of Defondo , Now Delhi

Garrison Engincer, 869 EWS
§7 - MIN Olv, -

Loimakhong (Menipur )

~

99 - A.P.O.

PARTICULARS OF RESPONDENTS

1.

2,

Secretary to the Governmont of India
Ministry of Dofence .

Central Secretariat , Now Dolhi

Garrison Engincer
In Chergo -57 MTN, DIV , Leimakhong

Manipur , 99 -« A.P.0.
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AN APPLICATION UNDER RULE 4(5)(a) OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL(PROCEDURE)
" " RULES' 1987 FOR LEAVE TO SUBMIT A JOINT
APPLICATION. BY - THE-. APPTICANTS HAVING-COMMON -
CAUSE OF ACTION AND SEEKING SAME RELIEF .

The Petitloners above named PESpeC$£Jlly beg
to state as follows -

1. ' That the Petitioners are leingha 301nt
application before: this Hon'ble TribuniI\seeking relief

on ..:..‘.......@%..Allowance.

24, . That.g1l ‘the Petitioners are 01vilian Defence

'employees under, the same department and posted at the"

foom b
i [ VOuNN

same Statlon in the, same. establishment, All the Petition- .

./

ers have identical and common interest and the cause of.

action is also similar in as much as the denial of the

‘allowance to which the Applicants are entltled is simllar K

- and w1th effect from the same date.
1

3. " ' That the Petitioners are low~pa1d employees

and cannot afford to engage lawyers independently or -

bear the eXpenses involved in fllinn a seperate apoli-

n cation and as such the Petitioners ayreed to pray for

e e sl el 8

e permlssion of this Hon'ble Tnlbunal to submit- the -
application Jointly by the Petitioners by one appllcation
and hence this application for leave of this Hon'ble

o Tribunal to file a single applicatlon Jointly by all the i

Applicants.

COntd. o.‘o LOP/ZO
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C 3,'“f . That the present Pétitioners were . among the .
108, Applicanits who Jointly filed: o.A.L??:uof 1995 which
| was heard at length by this Hon'ble Tribunal on 1M 01-96

BCPT TV RPN TIPS TN
' T

‘ at Gamahati Bench, Although 'the’ judgement wag passed

PO

, the relief was: allowed in repsect of the 1st Petitioner'

Shr; Gadadhar Banda who had signed the’ Petltion, but

. _  ‘not in respect of other 107 who Joined the 1st Petitio— -

o ner. Leave was however, allowed to the Petittoners to |

flle prOper applications wheteupon this Hon'ble Tribunal uflff
would consider extending the benefit of " the judgement,d '

paased by the Hon'ble Tribunal on 11 01-%996. Hence ‘
this Petition ror riling a single application Jointly

e B L

by all the Applicants.~

It is therefore humbly prayed that this

| Hon'ble Tribunal would oonsider the circumstances and

\ N‘_ -

-allow all ‘the Petitioners to file a single application
jointly by all the Petitioners.. e |

C oL , A N D

L. W
T -‘,_x,:u.',-." ELENV
F RN

- =
.- NE

A
ever pray.

confd. . ‘oo‘ooP/}o : ‘

for th;s act of, kindness‘ the Petitione: sha‘ll.' a
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ol
2url g
. (RN
s adwigligirse- 1
C}towaw‘ aukh

. ‘m&né~

In the“mattef of :

, O.A. No. 42 of 1996

)y S

hri Mangi Singh and Others
-versus-

'Union of India & Others

') s ' ‘ ‘ "And"' .

In the matter of :

Written Statement on behalf of

the Respondents.

- I, A.K.Gupta, Majof.,-Garrisoh Engineer, 869
Engineer Works Section}.c/o 99 APO do hereby solemnly

affirm and declare as follows :

A}

- . 1, That the respondents are in receipt 6f the above

b ' noted-Original Application and an Order passed'bf this
Hon'ble Tribunal asking them to file written statement
and myself being authorised to file the written statement,

- I do herebf file it on behélf of all éhe respondents and

the same may be treated as a common written statement.

«.2.‘ That the respondents beg to state that the appli-
- | cants have been appointed by Garrison Engineer 869

Vo . ) L -
§ . l"ng;rineer Works Section and working under Assistant

[ . : ‘ ) . ' ) Contdooop/z
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Garrison Engineer, Military Engineering Services at.
Leimakhong, C/o Headquarters 57 Mountain Divieion,

c/o 99 aro.

3. .Tnat the tespondents beg to state that Office
Meﬁorandum dated 23 September 96 regarding decision

of the Government‘relatind to grant of compensato;y :
(City) and House Rent Allowances to Central Government
employees,,states that House Rent Allowance shall be
paid.to allremployees.other_than those provided with

Government owned/hired accommodations,.

4." That the respondents beg to state that the
apﬁlicants are sekving in‘field area and as part of
fields service concession, tney have been provided,
with‘free single accommodation and convected.facilities

as part of field service concess1on as already being

: enjoyed by them from the date of their appointment

in thelstation.

5. . That the respondents beg .to state that Office

Memorandum dated 23 September, 96, No. 14017/(1)/88~3

_(HRA) dated 26 September 96 which is attracting the

serv1ce of defence civilian employeeé posted in the
North Eastern Region from other parts of the country ?'
are not applicable to the applicants belonging to

this region where they are appointed and posted.
Government of India, Ministry of Defence letter No. 37279/
AG/PSB(a)/lGS/(Pay)/Serv1ces) dated 31st January 95
regarding field service concession to defence civilian

employees serv1ng in the newly defined field areas

Contd...P/3
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have beén modified vide Governmeﬂt of India, Ministry

of Defence Corrigendum No., B/3727§/AG Ps3(a)/730/D (Pay/
Services) dated 17 April 95 and sﬁbstituted that in
respect of defence civilians employees in the newly
defined field areas, special compensatory allowances and
other allowances are not concurréntly admissible alongwith

field service_concession.

Copy of Office Memorandum No. 37279/AG/PS3 (a)/165/
(Pay/Bervices) dated 31 January 95 is annexed hereto and

the same is marked as Annexure Rl'

6.. That the respondents beg to sub mit that by virtue

of their appointments and cadre they are to continue in

‘the station with occupation of rent free single accommo-

dation provided by the Government. Therefére, the
applicants are not eligible for any relief in the form of

house rent allowance,

7. That the respondénts beg to submit that the applicants
serving in the field area froﬁ the date of their appointment
and availing the field service coﬁcessibns such as free
ration,'free sinéle accommodation, free medical facilities
and shall-conﬁinue to avail'thesetfacilities as long ;s

they are'positioned in the station.
8. That the'fespondents beg to submit that the present

application is illéconceived of law and mis-conceived of

facts.

. application
9. That the present aé%&@aau& is not at all m:xx

tenable in the present form.

Contd...



10, That the applicants having failed to make out
a prima facie case and the application is liable to

be dismissed. -

11, That the-respondents‘cravé leave of this Hon'ble
Tribunal to file additional written statement if the

situation 8o arises.

12, That this written statement is filed bona fide

and in the interest of justice.

ee <eoe Verification.:
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I, Sri A.K.Gupta, Major, Garrison Engineer,
€69 Engineer Works Section, C/o 99 APQ do hereby
solemnly affirm and declare that the contents made
in paragraph 1 are true to my knowledge and those
made from paragraphs 2 to 7 are true to my infor-
mation being derived from records which I believe
to be true and rests are my humble submissions -

before this Hon'ble Tribunal.

I, sign this verification on this the 10th day
of February, 1997,

h

v

DECLARANT
A k. GUPTA
MAJOR

Garrison Bnginees
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Copy of the Covt of India, tinistrv of lalence, “ew Lelhi letter

& Yo 8/37263/4.CA 53 a) /165 (P aylervices) Moted 31,1095,

FTELD CNLCn CONCE SINNG TO_UNneien (T aly

< «:ct:e-wu-;.—'nw i‘a@’.‘ - e o o - ¥ et
z ! rs wY 12 8 W1 R var vty Pk L )
] m ..'l‘,;\)."x. u; . T B {4 {"‘, }]-& jr/\ J:: ‘: T '\4?75) «L] a. s..;’) ?c ‘T":::‘hs

"1 at Alrected tn refer to Pera 13 of Covt, lettor Vo 37260 e/
Pei{a) /D (Pey/Seralonn) dated 11.1,19%4 nnt tn convey the
s:ction of the President to the {ollrwins Tield tervice
Concessions to lLefence Civilians 11 the newly Anfined Vifld
‘rees and tndified Field ‘reas #5 dcficed in the abive rentisnes
letter ;-
' (i) befence Clvilian snployees servina in the newly
defined Field Mreass will continue to be evtended the
crcessions enurersted in fnnexurs ‘C' to Covt. lette-
NOo &/02584 /8 A3 () /974 0 /D (Pav/ervices) Cated 26.1,1764
Dafence ({vilion epvloyees serving in newly Aefined
tnaified Tield ,sress wil) continue tn he extenfed
the concasqinons enursrated 17 prendix '8 tn Covt, letter
R £/25761/AC PEI(0) 7146 5372/ (Pav/iervices) dated 2nd 1 oreh,
1969,

$  (11) In «Attion to above, the defence Civiliasn errinyees

gersine 4n the newly defined Pip1A ATeag and FModdfied
Cleld rgeas will be entitled to navrent of Speciel
cnmoent atory (Rerate 1o p1ity) fllawdice oo nther

al Jowaaces a8 alrissthle €9 Lefence (1viliang ~5 ner the
myisting i{nstructions i asued by this rinistry fror tinme
to time, '

2. Tfase orfers will core into force w.e.f. 15t Fpril, 9.

R PN,

3. This f-eues with the oconcurrence of Flnance Muising of
this tinistry vide their UD K2. 5 (1) B5-i ¢ (14=F2) Fated
970 10]995‘ -

53/a 3w ¥ W ¥ W

(L.T. Tlusnaa)
1in- ey Secretery to the Cove rarent
n* 1 "r’i e

CTcC
/

pJ}(/// ‘.
N. S DAR ’s.;fe,ﬂZ

CAPT.
‘W()"&ss-’r. GARRISON ENGINEER.
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